636

BEFORE THE NATIONAL GREEN TRIBUAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 151 OF 2025

In the matter between:-

Suresh Marotrao Yeole ...Applicant
Versus
MoEF&CC & Ors. ...Respondents
INDEX
Sr.No | Exhibit Particulars
1. Affidavit in Reply on behalf of

Respondent Nos. 7 & 8 to| 625-639
Original Application
2. A |Copy of LOI dated 29"
December 2021 issued by | 640-0642
Respondent No. 8.
3. B Copy of the revised LOI dated

25" May 2023 643-645
4, C Copy of the part OC dated 21*%

March 2025 646
5. D Copy of the NoC for disposal of

sewage water, drainage dated 647

215 July 2025

6. E Copy of the revised LOI dated _
28" November 2025 648-651

Last Page 65 1

Mumbai
Dated: .  this day of April 2026

\

=

Advocat espondent No. 7 & 8



637

BEFORE THE NATIONAL GREEN TRIBUAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 151 OF 2025

In the matter between:-

Suresh Marotrao Yeole ...Applicant

Versus

MGoEF & CC & Ors.

...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 7

& 8 TO THE ORIGINAL APPLICATION:

I, Purushottam Manoharrao Shinde, Adult, the Assistant Director of
Town Planning and Authorized Signatory of the Respondent No. 7
and 8, having office address at Late Indira Gandhi Bhawan, Mira-
Bhayandar Municipal Corporation, Station Road, Bhayandar (West),

do hereby solemnly affirm and state as under:

1. T am the authorized signatory of the Respondent No. 7 and g,
having my address as mentioned above and I am competent,
authorized, and able to depose the present Affidavit. I have perused
and made myself conversant with the contents and record

pertaining to the present Application and I am otherwise aware of
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. knowledge as also office records and thus, competent to depose the

same. I say that I am filing the present Reply for the purpose of
opposing the réliefs as sought for by the Applicant as against the
Respondent No. 7 and 8. I crave leave to file a further detailed
affidavit/additional affidavit along with supporting documents if

the circumstances so warrant.

. At the outset, I deny each and every averment made in the present

' Application which is contrary to and/or inconsistent with that

which is stated in the present Affidavit and humbly submit that
nothing contained in the Memo of Application shall be deemed to
have been admitted by or on behalf of the Respondent No. 7 and 8,
merely for want of specific traverse. I clarify and submit that the
averments made herein are in the alternative and without prejudice

to one another.

BRIEF BACKGROUND:

3. Mira-Bhayandar ~Municipal ~Corporation (“MBMC™), the

Respondent Nos. 7 and 8, is a statutory local authority constituted
for the administration and governance of the Mira-Bhayandar

region, entrusted with the provision of essential civic services,
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including urban planning, regulation of building activities, public

I
i
& /// health, sanitation, water supply, and infrastructure development.
SN
O _, E:
"f{_jf“ﬁ"’/" - The Corporation is established under the provisions of the

T

Maharashtra Municipal Corporations Act, 1949 (“MMC Act”),
and is bound to function strictly within the framework and
limitations prescribed therein, as well as other applicable laws,
rules, and regulations. Its powers and duties are circumscribed by
the statutory scheme, and it is required to act in accordance with
the mandates of the governing legislation, without exceeding or

. acting beyond the scope of authority conferred upon it.

4. The Applicant has filed the present Original Application inter alia
challenging the construction carried out by Respondent No. 15 and
16, the Project Proponent on land bearing Survey No. 97 and 98,
total admeasuring 86,800 sq. mtrs., situated at village Chene,
within the jurisdiction of the present Respondent Nos. 7 and 8,

Mira-Bhayandar Municipal Corporation (“said plot”).

Limitation
5. The Applicant has filed the captioned application under Section 14

and 15 read with Sections 18 and 20 of the National Green
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Tribunal Act, 2010 (“NGT Act”). The NGT Act envisages 2
different and distinct regime and period of limitation for invoking
the original jurisdiction of the Tribunal under Section 14 and

Section 15. Under Section 14, this Hon’ble Tribunal has

" jurisdiction to resolve all civil cases where substantial questions

relating to the environment is involved. The limitation period for
Section 14 is six (6) months from the date on which the cause of
action for such dispute first arose, which is extendable by period of
sixty (60) days on this Hon’ble Tribunal being convinced that the
applicant was prevented by sufficient cause from filling the

application in the statutory period. Under Section 15 of the NGT

: 'Act, the Tribunal has jurisdiction to provide relief and

compensation to the victims of pollution, restitution of property of
victims of pollution and restitution of environment. Under Section
15, the period of limitation prescribed is of five (5) years from the
date on which the cause of action for dispute arose, which can be
extended for further period of sixty (60) days on the Hon’ble

Tribunal being satisfied that there was sufficient cause which

. prevented the applicant profiling of the application.




641

6. In the present case, the Applicant has failed to give any particulars

or details of how the Applicant has calculated the period of
limitation and has merely averred that the cause of action has been
occurring continuously. The Applicant has also stated that the
Applicant gained knowledge about the unauthorised and illegal

construction carried out by the project proponents on the basis of

* documents obtained under RTL. It is submitted that knowledge and

making of RTI applications to gather information does not
constitute as a valid ground for establishing cause of action and the
same has affirmed by this Hon’ble Tribunal in several cases.
Therefore, the present Applicant has failed to establish that the
present original application is filed within the period as prescribed

under the NGT Act and hence, deserves to be dismissed.

Jurisdiction of NGT confined to Acts mentioned in Schedule-I

. The Applicant in the present original application has principally

sought to challenge the purported illegal and unauthorised
construction on the said plot by Respondent No. 15 and 16
violating inter alia municipal laws and sought demolition of the

said illegal structures and one of the grounds for the said challenge

Is that the project proponents have failed to comply with the
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Commencement Certificates issued by the present Respondents. It

is submitted that the Commencement Certificates issued to the

S I project proponent is governed by the provisions of the Maharashtra
Regional and Town Planning Act (“MRTP Act”) and Mumbai
Municipal Corporation Act, 1949 which do not fall under the ambit
of Schedule-I of the NGT Act. Therefore, this Hon’ble Tribunal,
does not have jurisdiction to direct removal of an alleged
encroachment and alleged illegal construction which according to
the Applicant was raised in violation of the laws not specified in
Schedule-I to the NGT Act. Therefore, this Hon’ble Tribunal ought
not to entertain the present Original Application as the Applicant
should have approached an appropriate forum for agitating the
alleged issue raised in the present Application. On this ground

alone, the Application ought to be dismissed.

Al permissions granted by Respondent Nos. 7 and 8 in

accordance with law

8. On 30" October 2019, the Respondent No. 15 through their
Consultant Engineer made an application before the Respondent

No. 7 for grant of Commencement Certificate for carrying out
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proposed construction on the said plot by placing on record all
relevant documents and records. On 23% March 2020, the
Respondent No.7 granted Commencement Certificate up to plinth
level for the construction on the said plot for 50 bungalows having

Ground + 1 Floor, for an area admeasuring 7,350.50 sq. mitrs.

" subject to the terms and conditions stipulated therein (annexed as

Annexure-C/Pg. 85 of the OA). Condition No. 44 of the permission
clearly stipulated that the Project Proponent shall be responsible for
obtaining all relevant permissions/NoC from concerned
Government Authorities. Condition No. 48 of the said
Commencement Certificate stipulated that prior to commencement

of the proposed construction on the said plot, NoC from the Eco

- Sensitive Department has to be obtained.

. Thereafter, the Respondent No. 15 desired to carry out change in

the proposed construction on the said plot and decided to carry out
proposed construction of basement, 3 guest houses, recreational
activity, wellness centre, naturopathy hall, canteen, multi-purpose
hall, canteen, servant room and studio room. On 29® December

2021, the present Respondents granted the Letter of Intent (LOI)

for construction on the said plot for Gross Built Up Area (BUA) of

631
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90,437 sq. mtrs. along with the layout plan subject to the
Respondent No. 15 obtaining prior Environmental Clearance from
the Environment Department for construction exceeding 20,000 sq.
mtrs. Hereto annexed and marked as “Exhibit-A” is a copy of the

LOI dated 29" December 2021 issued by Respondent No. 8.

10.I say that the land bearing Survey Nos. 97 and 98, Village Chene

. falls within the Eco Sensitive Zone (ESZ) of Sanjay Gandhi

National Park as per Notification dated 5" December 2016 (“SGNP
ESZ Notification™) issued by the Respondent No. 1, Ministry of
Environment, Forest and Climate Change (“MoEF&CC”). As per
the said Notification and the Zonal Master Plan prepared
thereunder, the subject land is categorized as “Eco Tourism Zone

under ESZ-2” and further designated as “Area for Potential Eco

Tourism Development”. I further say that as per Clause 4 read with

Sr. No. 11 of the table under the said Notification dated 5%
December 2016, eco-tourism activities and related constructions
are permissible activities, subject to regulatory approvals and
compliance with environmental safeguards. Since the said proposal
of Respondent No. 15 and 16 squarely falls within the permissible

category of eco-tourism activities and related constructions are
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permissible activities, subject to regulatory approvals and

- compliance with environmental safeguards, on 12® April 2023, the

Sanjay Gandhi National Park Eco Sensitive Zone (“SGNP ESZ”)
Monitoring Committee considered the proposal of Respondent No.
15 in its 26" meeting wherein it was decided that the proposal of
Respondent No. 15 was eligible for approval under the SGNP ESZ
Notification dated 5" December 2016 and granted approval to
proceed further for grant of environmental clearances for the
proposed construction on the said plot. The Project Proponent had
to obtain prior approval from the State Board for Wildlife and
National Board for Wildlife (“NBWL”) as well for construction of
more than 20,000 sq. mtrs. (SGNP ESZ 26" MoM annexed as

Annexure-F/ Pg. 119 of OA).

11.1 further state that, the said plot was initially reflected as falling

within No Development Zone/National Park influence area in

. Certain permissions/planning records. However, pursuant to

Government Resolutions and modifications under the Maharashtra
Regional and Town Planning Act, 1966, the said plot has been
incorporated within the Draft Revised Development Plan and

classified under Restricted Residential Zone (R-1). Hence, the

633
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allegation that the said plot is incapable of development is wholly

incorrect and misleading.

12.0n 4™ May 2023, the Respondent No. 17 on behalf of Respondent

" No. 15 made an application before the present Respondents for

grant of revised LOIL On 25" May 2023, the present Respondents
granted revised LOI along with the amended layout of the
proposed construction of the said plot for gross BUA of 64,095.65
sq. mtrs. It was noted that no work has commenced on the said plot
and Respondent No. 15 was directed that NoC from the

Environment Department is required for the said proposal for

" construction exceeding 20,000 sq. mtrs. Hereto annexed and

marked as “Exhibit-B” is a copy of the revised LOI dated 25" May

2023,

13.0n 18" August 2023, Respondent No. 7 granted Respondent No.

15 a revised Commencement Certificate along with the revised

approval plan for construction of 6 no. of guest house, restaurant,

banquet hall, naturopathy centre, toilet block for proposed BUA of

19,896 sq. mtrs. on the said plot under Sections 44, 45 of the

Maharashtra Regional and Town Planning Act, 1966 and Sections
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253 and 269 of the MMC Act subject to the terms and conditions
stipulated therein (annexed as Annexure-G/Pg. 153 of OA). As per
Condition No. 49 of the revised Commencement Certificate,
Respondent No. 15 was strictly to comply with the MoM of SGNP

ESZ Committee dated 12* April 2023.

140n 21* March 2025, Respondent No. 8 granted part Occupation
Certificate for the said plot as per the approved As Built Plan dated
21* March 2025 with deviation within permissible FSI. Hereto
annexed and marked as “Exhibit-C” is a copy of the part OC dated

21* March 2025.

15.0n 21 July 2025, NoC for disposal of sewage water, drainage, etc.
was granted by the Water Supply and Sewerage Department of
Respondent No. 7 and 8. Hereto annexed and marked as “Exhibit-
D” is a copy of the NoC for disposal of sewage water, drainage

dated 21+ July 2025.

16.0n 19" November 2025, Respondent No. 17 on behalf of
Respondent No. 15 made an application before the present
Respondents for grant of further revised LOL On 28" November

- 2025, the present Respondents granted revised LOI along with the
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. amended layout of the proposed construction of the said plot for

gross BUA of 82,167.68 sq. mtrs. as per terms and conditions
stipulated therein in accordance with the relevant provisions of
UDCPR rules and regulations. It was noted that as per Notification
dated 5" December 2016, the said plot was in the ESZ area of
SGNP and the proposed construction of the said plot by the project

proponent was permissible under Sr. No. 11 of the table at Clause

~ No. 4 of the said Notification dated 5* December 2016 and as per

the approved development plan proposal. As the construction was
exceeding 20,000 sq. mtrs., it is mandatory for the project
proponent to obtain NoC from the Environment Department, i.e.,
prior Environmental Clearance for the construction on the said
plot. Hereto annexed and marked as “Exhibit-E” is a copy of the

revised LOI dated 28* November 2025.

17.1t is submitted that, from the facts set out hereinabove, it is evident

that Respondent No. 7 and 8 have not, at any stage, issued or
granted any permission in an illegal or arbitrary manner. On the
contrary, while granting the Commencement Certificates and other
permissions, Respondent No. 7 imposed specific conditions

mandating strict compliance with all applicable environmental and
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town planning laws, regulations, and statutory requirements and

that the Project Proponent shall be responsible for obtaining all

. relevant  permissions/NoC  from  concerned  Government

Authorities. The present Respondent Nos. 7 and 8 Corporation
have no role to play regarding the brass soil excavation permission
of Tahsil Office of Thane as alleged by the Applicant in the present

original application.

18.1t is further submitted that Respondent No. 7 and 8 have exercised

due diligence and acted within the bounds of its statutory

"-obligations by clearly stipulating that compliance with

environmental norms is a condition precedent for the grant of any
further approvals. In particular, the Respondent No. 7 and 8 has
provided that the Occupancy Certificate shall be granted only upon
full and strict adherence to the prescribed environmental

safeguards and other legal requirements.

19.In view of the aforesaid, it is evident that Respondent Nos. 7 and 8

have acted in a lawful, transparent, and responsible manner,
ensuring that environmental compliance remains integral to the

development process, and thereby cannot be said to have
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committed any illegality or impropriety in the grant of permissions.
bid Therefore, the allegations made by the present Applicant that the
present Respondent Authority has illegally granted permissions to
the Respondent No. 15 and 16 is without any basis, untenable and

- Bught to be discarded in toto.

20.The Respondent No. 7 and 8 will not be dealing with the captioned
original application in seriatim since the allegations and
contentions raised in the original application have been dealt with
and answered in terms of the aforesaid. However, the present
Respondent Nos. 7 and 8 expressly crave leave to file an
Additional Affidavit dealing with the memo of application in a

paragraph-wise manner, if the circumstances so warrant.

Solemnly affirmed at Bhayandar.
This l"{nrday of April 2026.

\r
Respondent No. 7 and 8

‘ Assistant Director Town Planning
/ Mira Bhaindar Municipal Corporation

Adv r Respondent No. 7 & 8
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VERIFICATION
I,;I‘;urushottam Manoharrao Shinde, the Assistant Director of Town
Planning and the authorised signatory of the Respondent No. 7 and 8,
do hereby state that I have submitted this Affidavit on solemn

affirmation and oath. I have verified that the facts are true to my

personal knowledge. I have not suppressed any material fact known to

me and relevant to this matter.

Date:  / /2026

P
Deponient
Assistant Director Town Planning
Mira Bhaindar Municipal Corporation

BEFORE y

7, 04"’1/0
R. S. JASAUN

Advocate & Notary Govt. of Indlz
G-1, B-Wing, Shri Gajanan Prashana C.H.S.
Opp. Police Station, Bhayanider (W),

R.S. JADAUNY/ WU Dist. Thane-401101. Mobite: 9076149537
Mumbz", Thane, 4 Mumbai, Thane, Reg. Nog S(- Serial No. Z.P¢
Palghat, !aharashl jaﬂshar. Maharash.

F&. No. 15546
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6. | AT WUzt w4 | 01 a3 + 1 1027.54 - 1027.54
i elaee safs 01 as 120.32 - 120.32
8. IF AT 01 da 150.66 o 150.66
9. ARy dex 01 d@ + 4 9583.56 - 9583.56
10. e g3y -3 01 e+ 1 974.77 - 974.77
1. | wfa sdsde | ot aB + 4 2578.81 526.97 3105.78
T 62386.08 1709.57 64095.65

UDCPR faaamaelt fafaeT 4.11 Notes (2) 7 6.10 STEI Aggriculture Zone A& ARG
Ty o a5 3T sl el
UDCPR st R #.3.1.1 (i) JOR facgAe 7 aEIEE 15.00 . e

TEAITA 3G A T ST Far 3
| T R e s 1.29/04/2016 Asirear Ry WK 20000 G
SARCTT Gross built up area = 64095.65 at#r Rd 3. Fed Wew GeA@EIAT gatEeoT
fasmmsa Aetea graer smawE .
mmmmmammﬁm arEer SIeeT
Wmmwm(myout)mmwmﬁﬂaﬁ%. W b

(A1, HIgFT TUT YUTHF W, AT AFGA.) ( qan)
QIS HATersh, FIIger
fRr sgex gl
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Exigbg C

Mira Bhayandar Municipal Corporation
APPENDIX 'H'
FOR PART OCCUPANCY CERTIFICATE

B
Right to Public Service Act
A A ey e

Approval No. : MBMC/PQ/2025/APL/00028 Building Proposal Number - 1497624
Proposal Code : MBMC-25-ENTRY-24826 Date : 21/03/2025
— _ GUEST HOUSE 1NO - GROUND FLOQR - OF(101.220 Sq mt), 1ST FLOOR - 1F(120.450 Sq mt),2ND FLOOR - 2F(
Building Name : 29 (Mixed) Floor : 120.450 Sq mi)
- _ GUESTHOUSE 1NO GROUND FLOOR - OF( 101,220 Sq mf),1ST FLOOR - 1F( 120,450 Sq mt),2ND FLOOR -
Blifiding Name: 30(Mixed) Floor: 2F( 120.450 Sq mt)
- _ GUEST HOUSE2NO GROUND FLOOR - OF( 156.110 Sq mi),1ST FLOOR - 1F( 155.640 Sq mt),2ND FLOOR -
Bulitding Name:: 17(Mixed) Floor: 2F( 191.750 Sq mt)
- _ GUEST HOUSE2NO GROUND FLOOR - OF( 156.110 Sq mf),1ST FLOOR - 1F( 155.640 Sq mt),2ND FLOOR -
Building Name - 18(Mixed) Floor; 2F( 194,750 Sq mi)
Building Name : ;ﬁfiL)HOUSE Ficor : GROUND FLOOR - OF( 549.850 Sq mi), 18T FLOOR - 1F( 424.920 Sq mt)
. . . ) GROUND FLOOR - OF( 885.040 Sq m), 15T FLOOR - 1F( 510.370 S mt),2ND FLOOR -
Building Name : RESTAURANT{(Mixed) Floor : 2F( 510370 Sq mt),3RD FLOOR - 3F( 90.940 Sq mi)

To,

i)Pratap Baburac Sarnaik,

S. NO.97,98; VILLAGE -CHENE
iy ANIL MCTIRAMANI (Engineer)

Sir/Madam,

The PART development work / erection re-erection / or alteration in of building / part building No / Name
GUEST HOUSE 1 NO 29 (GROUND FLOOR,1ST FLOOR,2ND FLOOR),GUEST HOUSE 1 NO 30(GROUND
FLOOR,1ST FLOOR,2ND FLOOR),GUEST HOUSE 2 NO 17(GROUND FLOOR,1ST FLOCR,2ND
FLOOR),GUEST HOUSE 2 NO 18(GROUND FLOOR,1ST FLOOR,2ND FLOOR),GUEST HOUSE 3(GROUND
FLOOR,1ST FLOOR),RESTAURANT(GROUND FLOOR,1ST FLOOR,2ND FLOOR,3RD FLOOR) Plot No -,
Final Plot No -, City Survey No./Survey No./Khasara No./ Gut No. S.NO. 97,98, Village Name/Mouje CHENE,
Sector No. -, completed under the supervision of Engineer, License No as per approved plan vide Permission
No. MNP/NR/1607/2023-24 Date 18/08/2023 with deviation within 0.05% within permissible FSI, may be
occupied on the following conditions.

1. Authority will supply only drinking water as per availability

2. All Conditions mentioned in NOC of Tree, Water & Drainage, NOC of the fire department will be binding.

3. ltis responsibility of Developer / Society to keep in Operation the system of Solar Water system & Rain
Water Harvesting system.(if applicable)

4. ltis responsibility of Developer / Society to keep in Operation the system of CCTV, Lift & Organic Waste
Disposal.(if applicable)

The Occupation Plan is enclosed herewith, duly signed and stamped, in accordance with the As-Buiit Drawings
submitted by the Applicant/Architect/Engineer

Signature

Digitally signed by PURUSHO
Dale: 2025.03.21 13.00.54

Designation : Assist Planning
Location: Mira Bhar | Corporation
Project Cade : MBMC-; -24826
Applicalion Number : M| P25/1407624/68437

Proposal Number : 1497624
Cerlificate Number : MBMC/PO/2025(APL/00028

Yours faithfully,
Assistant Director Town Planning.

Mira Bhayandar Municipal Corporation,

Scan QR code for verification of authenticity.
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MIRA BHAINDAR MUNICIPAL CORPORATION

FrETA : WH RAwTE W, SR, Wherear qIsge, HAfeaT,
firrie (), ar. f. et - v o g 0w,

g{%‘a’-‘-ﬁ': 022-28121455 Email ID : tp@mbmc.gov.in
TRIEAT frHmT

ST %, AR/ QoY |2 02y - Ro2 g

/I gurid grer 97 //
ufa, ,
1) A. 9d9 TS SeheFa? Ide fafdes  (fawmas)
R, 172, Rger ardar, Rger awr Fow w@w,
AT R, Sror (9fR%eeT), foresT aror - 400606.
2) &. afay vz 34, (FedarmR 3rfHAdn)
FARTae gfie #. 4,5 g1 T T Ao, FALNT 1,
FHAFAT VS, FIAWR Forel 9@, RN (1) 401107

By - B ader ageerwfasr aade w9 9o, @.%.97, 98 ar Smeder
vEafdd  sARAE  weur  fmnedld gudld aelsa ar@en
FravtaRar suera (LOI) guiaTad.

et - 1) WeawRmR Hfgar A3y vz @, FmEr .19/11/2025 Ashn

Earg '

2) AT widex  AREORUIfhY 9N . HUI/AR/657/2023-24
f.25/05/2023 3=aA< QT A

Agied,
PR 9SeX ABHWRIITORT & AlsT 0, |.%.97, 98 a1 WK yedriad

AR AR TAToROT NS AEhd Ergel Uitd el SOl ‘SRier I
AR 7/12 aRe U1 [Aepras A 9a9 WASH ShRaFay AMddth TeaRR 3faar
A. AT 303 347, T TG 97 %. 01 3y UTdld HELIRUITaohehs HTEX dhell 318,

HeX S Al FEIRIeATST HeAE Te O %.02 el qafRor
AR AT-Ehd GIET HBUIIAT “Ser 9 (LOI) 2uard 3Tel &l

fHT 9 . 01 3ead YEaTard HooldR THAAT AT HIET deedg “GURId el
T3 (LOI) TAUIRIIaT Iedid a1 ShaToRIThs HIEX shell 318,

 R02/12/2020 ST TT ArEAEGA BRI HTEeX HEAIRUITIREE Hql TSATEar

UDCPR foRsTael @] aXudne 3Tolell 3R, HeX fafere %.4.11 AR sfefiEmeax
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gt FE BRI AR IR FROAT I IR, AT For e AL S A wer
fe.05/12/2016 =a1 HfEgEA=AR HeX A SGNP =aT Eco Sensitive Zone &AL 3idsfd
I, TR HOFAAAST Hh.4 A TFAFEN 3H.$. 11 FOR AR faehrd doetr weaa @
ATATTNTER AR 3R 3.

WWMWWHW%WWW%W%
HAUT/=AX/1607/2023-24 &.18/08/2023 31 FHIA FKIHE S(UHE Warl ol 3m. e
HAITER  STehd Raedl #efe e g3d es9-1 (AR 29, 31), 3¢ F5E -2,
ARG - 17, 18), AT BFE eBU-3 T IHE AT SARAE HIEPRUNIFT oF
o F=Ta1/dY.31/2025/APL/00028 f&.21/03/2025 31=aX As built 13T $\9Tder Sr@elr f&err 3778,

UDCPR fazaraell #eher fafaaet 4.11(oxiil) F@R @refiel cefcdll a3 delel @R
¥ dehe e A PdiE 0.2 AT R Avgead HRRET 9T A7 FRiw 0.8 3R
THOT 1.0 TS &1 TAERNH TaAT FOAT 3MTelel e AT qTUTRAA WA 37T

o Hq@s & - 86451.54 T
. gofrge . 3.3 . 3299.90 Tt
. gotrae RegT Whee 3T - 904.76 =t. .
. foreass s@s & : - 82246.88 =it
. A Ues &7 s : - 0.2

. 3TAT ARH & - 16449.37 Tt oY
. e AfATHA faled a7 (0.8 wAm) . 33000 =t
e AT SR &1 - 49449.37 =t
. 3% Ancillary 8 (60% 9#T0Y) - 26733.37 gt
. THUT 37T STEhra & , - 76182.74 =i
o JEATad aTeehiH & - 75650.67 =i

A AMHATeAT GATERor  fqamEmeRser  3.30/01/2014  Usfrear  aRumaHAEd  FHg
Wﬁmﬁmqﬁwﬁmﬂmmwmwwmm
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MIRA BHAINDAR MUNICIPAL CORPORATION

FTATA : @ AT Wae, ST,
iRt (qd), an. fr. sor

gia?ﬁ': 022-28121455 Email ID : _
Wmﬁr :

3. SARCR FEAT | a5 + Holel | YEAMAd | fa=r arorer Gross
&. AT/ TR . TIUFHH a4 | ges & Built Up
(at.#t) (=t.=r.) Area
(at=)
I FHH _
1, 44 dew + 2 18585.16 694.76 19279.92
TSY-1
2. A K 10 des + 4 15000.80 3750.20 18751.00
TSY-2
3. S W 04 Reoe + 4 | 11274.24 2818.56 14092.80
T$Y-3
4 Jelaig-1 01 Reee + 4 | 5400.48 1734.24 7134.72
5. Jeg-2 01 Reec + 4 | 5400.48 1734.24 7134.72
6. | ORI FeX 01 des + 4 WE | 14143.03 572.24 14715.27
7. | w4 g>E 01 de + 2 564.87 564.87
8 CIEl 01 de + 1 86.21 86.21
9. | TrUelT sdlish 01 dz + 1 234.68 234.68
10. | oA Ffee 01 az 66.58 TR 66.58
1. | FEIRE gl 01 as 106.91 106.90
TFHT 70756.53 | 11411.15 | 82167.68
HIEY T¥ATd & UDCPR fA9HAGell{dR a19d 3 3faia ues &9 fAgsmaeigar
HAfea 3.

UDCPR fararaelr fafa@# 4.11 Notes (2) @ 6.10 sJ#R Aggriculture Zone #HeJ
SARAIE deg &1 AERRTER 39T 36Te1a FH0Id JTelr 378,
- UDCPR fo@maeh fafesr #.3.1.1 (i) FOR fae@ae @7 ammgs 15.00 #.
ARG GEATTAT 3 SR FRr JEAAT el TR
R TR qAaR0T faemamensier 18.29/04/2016 Jsfeam Hfge= &R 20000
Q8T S &1 ST gld 3 Tedd cAMETST AT faHRETer Agiehd grEdl 9u SUaHRE
3. IER favwifed SR sedE @ednm SR ~ holedT  FARRIETAR
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JEATiad SARCIM Gross built up area = 82167.68 dhal gld 3TcdT (Approval as per
UDCPR 2020 D.C. Rules as per prevailing norms) #eX SFcialeiidl 9aTayor fasmenasier
ATEehd SIEel 31123 HTB. 1

- ged fawaifehd  SIEMETST MRl 9ITER0T Qe ARTha arEell Wi st
HUATATET 3T GIUTAT TCS &TAredr (Wichel oA (Layout) 39U Wreiier 3rrardies
ergd (LOI) uara AT 3Te.
Y -

1) FeXT AT § BFd HeX SRR AT BIUMAT Teg &1 S TARAT arersha
ST 3T Weld Ul dIEeRlA &1 20000.00 L. 9T SFd 3eda gaiexer
faeTma FTgehd duTear FACRA 3R

2) HeX EGTUATSAT W Hseld] T fgadgaysr HaATor sar vk A T80T e

3) HeId a9 § FAFES/ FeolR HFAAT Tl Ted Feled] HECIAAT AT 3T
TATAEY FET [AEeTdr Mededrd Tel™ SeErdd I Fuard Jsd.

4) fawaifehd SR & A oISex. oreuredn #Hoy @ UG A& ASToelur WeX ST &
SGNP =a1 Eco Sensitve Zone #He¥ 3asid 3y, FE SGNP  arear
Master Zonal Plan g HSIMl U 3eA ATa0T AR f.10/09/2025 Ui
Ufdrg el 3, Fel=ar 9idg Zonal Plan SR #eY SIfAS & ESZ-2 d@d Area for
potentional Eco Tourisum Development ®#Ed 3ics{d 3. cARTEN G (LOI) Svare
A e, AIISATT TeRx ARRMA RIVAET d&ol ST AR U SUaad (LOI) 3
AR FH OOl qHT FieeH waeeh qdff defta afdEer afideh waeeh gor
AFras T TearR A#THTAT A FEUARRS JETa.

Hlgd - AP
(AT, ITYFT YT TATHS G, ITAT ATA4.)
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